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10. At least 10 clear days before the date fixed for hearing, Petitioner

Company to publish the Notice of hearing of Petition in Pune edition of

"lndian Express' in English and Pune edition of 'toksatta" in Marathi,

both circulated in Pune.

11. The Petitioner to file an a{frdavit regarding the directions given by the

Tribunal 3 (Three) days before the date lxed for hearing and report to

this Tribunal that the direction regarding the issue of advertisement of

notice has been duly complied with.

V. Natlasenapathy, Member (T) B.S.V. Prakash Kumar, Member (J)

9. Atleast 3O days before the date fixed for hearing of the Company Scheme

Petition, t-lle Petitioner Company to serve a notice of hearing along with a

copy of the Company Scheme Petition, upon the concerned Income Tax

Authority within whose jurisdiction the Petitioner company's assessment

is made.
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